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IN THE CENTAAL sOuINISTAAT VA TRIBUHAL o
FRALCIPAL BENGH, MW DELHI d
\ . / . -
O, . 262/87 DATE CGEDECISION 17 ,03.1590
Shri Amar WNath & Ors. Petitionsrs
Vs .
Union of India & Ors. .. Bespondents
COAAN
Hon'ble Shri I.K, Raesgoira, itember (&)
Hen'ble Shri J.P. Sharmas, Member (J)
For the FPetitioners ... one
oy 4 Aa < b e '
for the Resoondents *++ None
1. ‘whether deporters of local papers may be allowaed
to see the Judgement?
2. To be referrsd to the.Rzpor’ter or not?
{JUDGEMEWT ) OR: l
{DELTVERED BY HON'BLE SHRI I.K. RASGOTAa, NEMBEA{A)
#lthough ‘none represented the Petitioners, we
T C’\l’lSl\jCT‘ it proper to d saose ai‘ this cu.se, being an old
Lo
matter . The grievance of the petitisners is thaut

they were promoted vide order dt. 11.11.1983 from the

0oSt 0. Selection Grade Auditor to the grade of Superyisor in

the pay scale of %.5CC-900 w.e .l , 1.11.1983, the

Y were

Auditor vide order dt. 9.3.198% w.e,f. the Samg date. e
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rve fr.m the promotion orders that the petitioners were

cromoted surely as o temoor.ry

STop gap arraacgement with
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thz condition that they would e novertad as
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hends become available. These facts have nct besn disputed
by the respondents in thelr counter affidavit. They have

stated that before the petitioners were reverted,

whether
L8AG's office was requested onl.6.1934 to clar vify/on the

;
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availability of the successful cendidates in Sectien

Officer’'s grade Exsmination held in fovember, 1933, the

e

etitioners could be reverted. The C&AG advise¢d the
rescondents ¢ffice as under -

"Supervisers cannot be zllowed to continue zs such
in sudit offices, 1f section officer's Grude Examination
pessed qualified officers are awaiting promotion. If

steff have passe d baction Officers' Grade Exeminatien,
the Supervisgrs Lo he reverted s their appaiﬂtments
were only LE"OOE / as a Stop~-gap arrangement .

The petiticners
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stand is that in terms of para33.% of th
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Supplement Manual issued by the C&aG's office, the pet

should not have been reverted. The said paraorsh from the
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Supplement Manual has been reproduced by the ressondents in
para 4.3 of their counter~affidavit. The said paragrah
¢gds a5 under i

"in zlresdy seporated audit Cffices 30# of +he

Saction u‘cho""’ Posts and 8Ch of the Auditors' posts ‘
shall ba made gvailable in the hlghaL cales | .650-1C40,
and {Rs.425-80C) 1o the existing Section Officers an
Auditors in the total wi571ng sanctionad strength.
Lxisting supervisors sh TJ adjusted to the extent ef
20% of Section OFff icers? p.JS"; in the scale of 1 .500-9C0

in separated aAaudit Cffices. This would be ouraly
personal to them.®
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S nerein who vere substantive Selachtisn Grade
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Auditers in the scale of 8 .425.700C were premotsed as
‘Suservisors on 22.4.1983 snd 1.11.1983 prior to the
restructuring of the cadres into the Audit and accounts

wWings. These promoticns were orderad due to sho

o

age of

qualified sdas personnel. Further the gppointment of

the petitioners was purely as & stop-gap grrangement until

The provisions made s

. L . X L
ficers becane available. Lin nars 3.3.5 of the

-y

guallified o
Supp Lement Ma&uél, therefore, deo ot provide any protectisn
to the petitlioners against §@V€r5ign, R Elrbuﬂ I

' we ars not inclined to interfere in the matter and the sanme

is dismissed. 2 costs.,

- Oeeans? .
D " Xﬁzzax_l
{J -if::u é.'li-x;:{x) &_.I\. ..nS\ f{i
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' 17 .08.1992 , 17.C3.1992




